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"That the Bill to authorise payment and SHRI SHANTARAM POTDUKHE: I beg
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Jammu and Kashmir for 
the services of the financial year 1991- 
92, be taken into consideration."

MR. CHAIRMAN: The question is:

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Jammu and Kashmir for 
the services of the financial year 1991 - 
92. be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN. We shall now take up 
clause by clause consideration of the Bill.

MR. CHAIRMAN: The question is:

"That Clauses 2 and 3 stand part of the 
BiH.”

The motion was adopted.

Clauses 2 and 3 were added to the 
BK.

MR. CHAIRMAN: The question is:

'That the Schedule stand part of the 
Bijl..

MR. CHAIRMAN. The question is:

The motion was adopted.

"The Schedule was added to the BUI.

MR. CHAIRMAN: The question is:

"That Clause 1, the Enacting Formula 
and the long Title stand part of the Bill."

The motion was adopted.

Clause 1, the Enacting Formula and the 
long Title were added to the Bill.’*

to move:

"That the Bill be passed.”

MR. CHAIRMAN: The question is: 

That the Bill be passed.”

The motion was adopted.

16.04 hr*.

MANIPUR BUDGET 1992-93 GENERAL 
DISCUSSION DEMANDS FOR ACCOUNT 
(MANIPUR), 1992-93 SUPPLEMENTARY 
DEMANDS FOR GRANTS (MANIPUR), 

1991-92

[English]

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB I AZAD): I 
would request that the House should take up 
Jammu and Kashmir Appropriation Bill and 
the Manipur Appropriation Bill together. If we 
do not pass them today, it might be very 
difficult to pass them in the Rajya Sabha on 
the 30th. I have requested the hon. Mem
bers on the other side. They have given 
some cut motions also.

I have assured them that I will organise 
their meetings with the Ministers concerned 
and whatever grievances they have, we will 
try to sort out with them. We have already 
discussed Manipur while discussing a reso
lution. I submit that only on Member of 
Parliament, who is a former Speaker of the 
Assembly may be allowed to speak— with
out any exception— for about five minutes 
and without discussion it may be 
passed. (interruptions).

MR. CHAIRMAN: Motions moved:

"That the respective sums not exceed
ing the amounts on Revenue Account 
and Capital Account Shown In the third
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column of the Order Paper, be granted 
to the President, out of the Consolidated 
Fund of the State of Manipur, on ac
count for or towards defraying the 
charges that wtH come in course of 
payment during the year ending on the 
31st day of March. 1993 in the second 
column thereof against Demand Nos. 1 
to 46.”
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1991-92
enue Account and Capital Account 
Shown in the third column of the Order 
Paper, be granted to the President, out 
of the Consolidated Fund of the State of 
Manipur, to defray the charges that wW 
dome in course of payment during the 
financial year ending the 31st day of 
March. 1992 in respect of heads of 
demands entered in the second column 
thereof against:

"That the Supplementary sums sums 
not exceeding the amounts on Rev*

Demand Nos. 1 to 33,36 to 40 and 42 
to 45."

Demands for Grants on Account (Manipur) for 1992-93 submitted to the Vole of Lok
Sabha

No. and Name of Demand Amount of Demand for Grant 
on Account submitted 
to the of the House

Revenue 
Rs.

Capital
Rs.

1. State Legislature 87,20,000

2 Council of Ministers 30,55,000

3. Secretariat 2,49,81,000

4. Land Revenue, Stamps & Registration 
and District Administration 3,56.14,500 tt „

5. Finance Department 6.82,20,000 42,46,000

6. Transport 35,12,500 87,50,000

7 Police 17.71.93,500 ' 45,00,000

8. Public Works Department 12,52,83,500 25,16,05,500

9. Information & Publicity 46,28,000

10. Education 39,35,14,500

11. Medical, Health and Family 
Welfare Sen/ices

8,41,02.000

12. Municipal Administration Housing and 
Urban Development

1,37,28,000 78,50,000

13. Labour and Employment 64,38,500
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No. and Name of Demand Amount of Demand for Grant 
on Account submOted 
to the cf the House

Revenue
Rs.

14. Development ct Tribal & 6,72,72.000
Backward Classes

15. Food and CMI Supplies 63,72,000

16. Cooperation 1,27,88,000

!7 Agriculture 5.32.63.500

* 8 Animal Husbandry and V'rtennary 4,35.32 000
Including Dairy t iming

19 Forestry and S til 'onservaton 4,62,30 000

20 Community Develop*nent & <\NP, 3,27,83,003
IRDP acxl NRfcP

;*1. Ir.dt stries and W-nghts & 3,09,90,X*0
Measures Department

’2. Public Health Engineering 5,21,99.000

23. Power 16,97.15,500

24 Vigilance Department 12.42,000

25 Youth Affairs A Sportb Department 1.55.09,000

26 administration of Justne

27 Election 36,39,500

28. State Excise 86,65,000

29. Sales Tax, other Taxes/Duties
Commodities and Services 25,69.500

30 General Economtt Services and Planning 1,64,09,000

31. Fire Prelection and Control 33,20,000

32. JaKs 81.05.500

33. Home Guards 81.60.000

34. Rehabttatkxi 12.35,500

Cap**
Rs.

2.39.68.500

70,83.000

1.84,20,000

t.8*„3.'J»0

8,5?,75.000 

18,37,50,000

6d,64,500

27.00.000
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No. and Name of Demand Amount of Demand for Grant 
on Account submitted 
to the of the House

Revenue
Rs.

Capital
Rs.

35. Stationery & Printing 55,63,500

36. Minor irrigation 63,61.000 2,75,00,000

37. Fisheries 2,04,25,500 2,000

38 Panchayat 61,20,500

39. Sericulture 1,73,50,000

40. Irrigation & Flood 
Controi Department 5,88,56,000 19,68,75,000

41. Art and Culture 75,69,000

42. State Academy of Training 7,85,000

43 Honculture and Soil Conservation 2,15,19,000 7,50,000

44. Social Welfare Department 3,04,03,500

45. Tourism 45,41,000 17,00,000

46. Science, technology & Environment 83,56,000

LOK SABHA

Ust of Supplementary Demands for Grants (Manipur) tor 1991-92 submitted to the vote
of Lok Sabha

No. and Name of Demand Amount of Demand for Grant 
on Account submitted 
to the of the House

Revenue
Rs.

Capital
Rs.

1. State Legislature 11,56,000

2. Council of Ministers 5,36,000

3. Secretariat 66,27,000

4. Land Revenue, Stamps A Registration 
and District Administration 58,57,000



No. and Name of Demand Amount of Demand for Grant
on Account submitted 
to the of the House

Revenue Capital
Rs. Rs.

5. Finance Department 6,01,54,000 43,22,000

6. Transport 1,000

7. Police 3,51,30,000

8. Public Works Department ....  3,000

9. Information & Publicity 3,52,000

10. Education 8,91,35,000

11. Medical, Health and Family
Welfare Services 1.93,11,000

12. Municipal Administration Housing and 24,07,000 37,000
Urban Development

13. Labour and Employment 6,22,000

14. Development of Tribal & Backward 3,16,35,000
Classes

15. Food and Civil Services 9,97,000

16. Cooperation 50,02,000 2,98.64,000

17. Agriculture 98,05,000

18. Animal Husbandry and Veterinary
including Dairy Farming 1,17,35,000

19. Forestry and Soil Conservation 1,74,24,000

20. Community Development & ANP,
IRDP and NREP 3,30,40,000

21. Industries and Weights &
Measures Department 3,000 37,72,000

22. Public Health Engineering 41,60,000 10,00,000

23. Power 35,45,000

24. Vigilance Department 53,000
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No. and Name of Demand Amount of Demand for Grant 
on Account submitted 
to the of the House

25. Youth Affairs & Sports Department

26. Administration of Justice

27. Election

28. State Excise

29. Sates Tax, other Taxes/Duties 
Commodities and Services

30. General Economic Services

31. Fire Protection and Control

32. Jails

33. Home Guards

36. Minor Irrigation

37. Fisheries

38. Panchayat

39. Sericulture

40. Irrigation & Flood 
Control Department

42. State Academy of Training

43. Horiculturo and Soil Conservation

44. Social Welfare Department

45. Tourism

Revenue
Rs

8.06,000

1.79.44,000

12,28,000

2,60,000

18.51.000

23.74.000 

5,40,000

33.99.000

40.98.000

95.31.000

35.27.000

16.68.000

4,52,000 

24,35,000 

1,29,50,000

Capital
Rs.

11,99,000

60,00,000

18.29,000

[Translation]

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Chairman, Sir. If the Govern
ment announces to include Manipun lan
guage in the Eighth Schedule of the Consti

tution, I think the entire House will agree to 
it.

SHRI MADAN LAL KHURANA (South 
Delhi): These are the feelings of all the 
members of the House and I reqest that
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Manipuri language should be included in the 
eighth Schedule of the Consltution. (inter
ruptions)

MR. CHAIRMAN: First of all, I want to 
say that the Private Members’ Bills were to 
be taken up at five minutes past four O’clock 
and two and a half hours are allotted for 
them We will take up the Manipur Budget 
and after that Private Members’ Bills can be 
taken up.

(Interruptions)

MR. CHAIRMAN: Let me finish 

(Interruptions)

MR. CHAIRMAN: If you genllemon 
speak one by one, I will give a chance to 
everybody. But if everybody starts speaking 
at the same time, then It is a total waste of 
time.

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): What are demanding from the 
Government is this: for long an agitation has 
been going on for the inclusion of Manipuri 
language in the Eighth Schedule of the Con
stitution. Delegations have come here They 
are camping here. All party delegations have 
also come. It is a very sentimental and 
emotional issue. Will the Minister give a 
categorical assurance that they are going to 
sympathetically consider the demand of the 
people of Manipur which is supported by the 
democratic forces in the country?

[Translation]

SHRI MOHAN SINGH (Deoria): Mr. 
Chairman, Sir, in order to include Manipuri 
ianguage in the Eighth Schedule of the Con
stitution.

MR. CHAIRMAN:You are repeating what 
Shri Saifuddin has stated.

SHRI MOHAN SINGH: I am supporting 
his point«.( Interruptions)

[English)

SHRI SOMNATH C H A TTER JEE  
(Bolpur): She has given two cut motions. *

MR. CHAIRMAN: What is the point?

SHRIMATIMALINIBHATTACHARAYA 
(Jadavpur): This is about a popular govern
ment in Manipur It is a matter of serious 
concern and sorrow for us that the freedom 
loving people of Manipur who resisted the 
British invasion for such a long time in the 
days long past, are now being constrained to 
a situation where they cannot pass their own 
Budget and the Budget has to be passed 
through Parliament. So, as soon as 
possible.this situation should be rectified 
and through a proper democratic process, a 
democratically elected Government should 
come to Manipur and the kind of horse 
trading which is the cause of these shifting 
things in the Government and these uncer
tainties in the Government, which is totally 
undemocratic, which is a perversion of de
mocracy, must stop.

This is our demand.

And our second demand is about the 
inclusion of Manipuri language in the Eighth 
Schedule of the Constitution..(Interruptions)

MR. CHAIRMAN: That point has al
ready been made Now. Shrimati Dil Kumari 
Bhandari.

SHRI DIL KUIMARI BHANDARI 
(Sikkim): Mr. Chairman. Sir, I rise to apprise 
the House about a very serious matter. The 
people of Manipur have stopped paying 
taxes including water and electricity bills-as 
civil disobedience-in support of the demand 
for the inclusion of their language in the 
Eighth Sechdule of the Constitution.

Here, we are going to discuss the Bud
get of Manipur. I would like to say that not 
only funds are important to develop any 
State of the country but also emotional as
similation of the people of the country is also

1992 1992-93; and Suppi. Demands 640
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[Sh. Dil Kumari Bhandari]

equally important. So, I support the views 
expressed by Shri Madanlal Khurana and 
other hon. Members.

I also would like to ask the Treasury 
Bench to assure us that this very rich lan
guage of Manipuri along with Nepali lan
guage would be included in the Eighth Sched
ule of the Constitution.

SHRI HARISH NARAYAN PRABHU 
ZANTYE (Panaji): Sir, we are all pressing for 
the inclusion of Manipuri, Konkani and Nepali 
languages in the Eighth Schedule of the 
Constitution. Konkani language is not only 
the language of Goa, but it is the language of 
Konkan region of Maharashtra, Karnataka 
and Kerala. 7 his is a demand not only from 
Goa but from Konkan region of Maharashtra, 
Karnataka and Kerala.

I request the Government to consider 
the inclusion of all these three languages in 
the Eighth Schedule of the Constitution.
( Interruptions)

SHRI AMAR ROYPRADHAN (Cooch 
Behar): Sir, it is a long standing demand of 
the people of Manipur and Sikkim that 
Manipuri and Nepali languages should be 
included in the Eighth Schedule of the 
Constitution Interruptions) Konkani language 
also should be included in the Eighth Sched
ule of the Constitution/nferrupf/ons) I want 
to know from the Government whether t hese 
three languages will be concluded in the 
Eighth Schedule of the Constitution or 
not( interruptions).

[ Translation

SHRI GIRDHARI LAL BHARGAVA 
(jaipur): Mr. Chairman, Sir, my cut motion is 
on number one. I would like to make a 
request in this connection.

MR. CHAIRMAN: The Hon. Minister 
has assured you about your cut motion. Are 
you not satisfied with that?

SHRI GIRDHARI LAL BHARGAVA: Mr.

1914 (SAKA) 1992 93; and Suppi. 642
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Chairman, Sir, how did the hon. Minister 
know my feelings. Does he practise magic? 
Bhartiya Janata Party also demands the 
inclusion of Manipuri Language in the Eighth 
Schedule of the Construction and the hon. 
Minister should accept it.

The second demand of our party is that 
how long will the President’s rule last in 
Manipur. There is a saying that a nephew of 
seven uncles has always to sleep hungry. I 
mean to say that seven parties cannot be 
united. It is a separate issue if the Govern
ment wants to continue the President’s rule 
in Manipur for ever. But democracy should 
be restored and elections for Manipur legis
lative Assembly should be held there. The 
hon. Minister should accept these two de
mands of Bhartiya Janata Party.

[English]

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Mr. Chairman, Sir, I am really 
grateful to the hon. Members of this House 
for having expressed in favour of the Manipuri, 
Nepali and Konkani languages, particularly 
the Manipuri language.

I was sitting on dhama since morning, 
organised by a forceful organisation of 
Manipur Students Union,here in Delhi. I was 
there since morning and in the afternoon 
also I took your leave saying that I was going 
there for court arrest. I was there but since 
I wanted to take part in this debate, So I have 
come back.

Since the Manipur Budget has to be 
passed today, I am prepared to shorten my 
speech to 5-6 minutes.

Many hon. Members of the House have 
expressed so sypathetically in favour of 
Manipuri language. I have nothing to add but 
to say that I am carried away by emotion and 
I do not know how to repay my debt to those 
hon. Members who have stood for Manipuri 
language. I am expecting that the inclusion 
of Manipuri, Nepali and Konkani language in 
the Eighth Schedule of the constitution.

I also express my gratefulness to the
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hon Members of this House belonging to 
different political parties, including the Con
gress Party ( Interruptions).

MR. CHAIRMAN: You are speaking for 
Manipuri language or for Manipuri and Nepaii 
both?

SHRI YAIMA SINGH YUMNAM. 
Manipuri, Nepaii and Konkan, because I 
require their votes when the Bili comes up.

Maiiniji has very sympathetically ex
pressed the desire of including the Manipun 
language in the Eighth Schedule, praising 
the valour of the people of Manipur who 
fought the Bntish imperialism in the past.

Now I come to a very important point. As 
you know. Sir, this budget should have been 
placed before the Manipur Assembly, but it 
is brought here. The circumstances that led 
to presenting the budget here is very obvi
ous. The House knows it very well that 
President’s rule was imposed in Manipur on 
7th January, 1992 because the Government 
prevailing at that time, that is, the Govern
ment of the United Legislature Front was 
dismissed. The reason was that according to 
the result of the last general elections, the 
twenty six congress MLAs were not going to 
form the government. There were 34 MLAs 
of the United Legislature Front, which in
cluded the Left Parties, the National Front 
parties and the Manipur People's Party. But 
unfortunately, after nearly ten months, some 
MLAs defeated from the ULF and as a result 
of that, the government was dismissed and 
the President’s rule was imposed. Bui up-till 
now, the Assembly is kept in animated sus
pension only for installing the Congress (I) 
government in Manipur. Otherwise there is 
no other reason. Now I am demanding that 
it is the best time for having a fresh mandate 
from the people, it will be the best way. 
Otherwise, if the Congress(i) government is 
installed in Manipur, it will give a very bad 
name to Congress (I) is engineering defec
tion to see that the Congress (I) government 
can be installed In Manipur.

It will bring a bad name. During the 
course of reply in the debate on this subject

last time it was mentioned that the present 
situation in Manipur, particularly in respect of 
law and order, is not congenial. I would like 
to say that the law and order situation in 
Manipur is perfectly all right. It is very calm. 
The law and order situation is maintained 
perfectly.

The natural climate also is very good 
and it is best and proper time for having a 
fresh election there. In case then Govern
ment thinks that it is not proper time for 
election, then let a popular ministry of United 
Legislature Front be restored in Manipur. 
What is the harm in doing so? I am sure that 
if the U.L.F. is given a chance, it will prove its 
majority on the floor of the Assembly and wili 
survive. So, my demand would be for holding 
a fresh election in Manipur immediately or in 
case election cannot be held, the Govern
ment of the U.L.F. be restored. That is my 
humble submission to th-s House.

As regards the Budget, I have already 
said that it Is only the proverbial old wine in 
new bottle. There is nolhing new for Manipur.
I need not say much as regards the Budget 
provision because I am quite against it. I am 
not happy with the funds provided for the 
State of Manipur.

I conclude with these words. It is my 
duty to oppose the motion.

SHRI CHITTA BASU (Barasat): Sir, 
when will the Private Members’ Business be 
taken up?

MR. CHAIRMAN: Immediately aflerthis, 
the Private Members’ Business will be taken 
up for two and a half hours. Now Prof. 
Kamson.

PROF. M. KAMSON (Outer Manipur): 
Mr. Chairman, Sir, I thank all the Members 
who have supported for the inclusion of 
Manipuri. Konkani and Nepali languages in 
the VIII Schedule of the Constitution. I also 
support it because there has been lot of 
agitations in my state pertaining to this mat' 
ter. I would like to briefly mention a few facts 
for the benefit of the Members of this august 
House. Some time ago. in our informal meet-

1992 1992-93; and Suppi, Demands 644
for grants (Manipur). 1991-92



645 Man;purBudget, CHAITRA 7,1914{SAKA) 1992-93;andS~ppl. 646
Gen. Discussion; Demands for . Damands for grants (Manipur),
grants on Account (Manipur), .991-92

[Prof. M. Kamson] partes who claimthernselves to be in major-
ity have get only 22 Membars as lILF and
they are allconlination of as different parties.jog with the han. Prime Minister, the non.

Prime MinisterwCIS telling something of evolv-
ing a sort of criterion to tast the standard of
the language for inclusion in toe VIII Sched-
ule of the Constitution. iwouid request the
Government to consider the proposal and if
they am thinking on those lines, the test of
the language may be done as soon as
possibie.

Secondly, as regards the demand from
the hill people of Manipur. Ihave to submit a
few detai!s. 90 per cent of the total area of
Manipur is hill area r;onsisting of five hill
districts. They have been demanding torthe
last:20 years for ihe Hill District Autonomous
Council. llhlnk it should be given so that the
imbalance ot development is cured there.

I want to say a few words about the
pattern of the flow of funds in Manipur,
particularly in the hili areas. 90 percent of the
total area of the &ate gets only 30 per cent0' the funds. Therefore, the imbalance is
them. The backwardness in this area is
increasing. Therefore, in order to cure this,
the only constitutional instrumentthat we got
is through the VI Schedule which is an
instrument for socio-economic development.
Therotors, this is the onl~ means for the
development of tribal and backward areas.

rhirdly, Iwould like to say that in addition
to the above problems, ttlere are other prob-
lems in Manipur which are regarding insur-
gency and lar and order prOblems. I think
only a popular go\(emroont can deal those
matters properly The present rule cannot
deal these problel11Sproperty, Therefore, my
request Is that a popular government must
be installed there very quickly and very soon.
But I disagrQe with the Members of the
Opposition who are asking fbr diSsolution of
the Assembly. In these circumstances, if a
government is to be installed there, it is only
the Congress Party that can do it.

Out of 60 Members in the House the
Congress has 38 solid Members forthe last
1'1(88 months waiting from the Centre to
install the Government there. The other

Idlsagrea with Members ot the Opposi-
tion cemanding for the discussion of the
Assembly. h is not necessary. 01 course, we
are not afraid, the Congress is not afraid of
election, we are sure of gel'(lng the majority,
but in the present situation, it is net neces-
sary to hold election wo",n ihtl c.:ovntry is
facing bad economic condlnoo and when the
law and order situation there is bad and still
the Ass.ambly has to go for another thr96
years. Theretors, I request that the Con-
gress Party which is in majority there should
be invited to form the Government. In the
March 19\:;0 election ihA Congress won 26
seats III the HouSG of 60. [lut the Governor
invited too aie"en Member t:.,rty, tha Manipl.(
People's Party, to to-rn thG Government.
That has caused all ':~'t3i=\ict,kjrns I~!atwe am
fat.:irlg now. ThereforE!, I request that tho
Government should immo.jiatRiy instal the
GQngfEJS!'. Government in Manipur and it this
GovE4rnmant comes there, definitely all the
prob.ems will be dealt wiltc by themselves.

If1 th~ end, I urgti 'lpon tha central
Govsmrnent that Manipuri 00 included in the
Eighth sChedule and autonomous Hill Dis-
trict Councils Iorthe hi!1areas u~(i43rthe Sixth
Scheduie of the C•..1nstiWlion be conceded
and the Congress Government be installed
thera as soon as possible.

PROF. RASA SiNGH i,\AWAT (Ajme.):
Mr. Chairman, Sir, through you, Iwould like
to submit that Nonh Eastern border areas of
North Easten. in 5t;:;:6 •• are vsry sensitive.
The situation ~ItMdnipur, Tripura, Naga!and
or An.:nctni Pradtlsh is such as a small error
ornegligence on our part can make it horrible
and explOS/l/9 sny time. In Ih:s rescsct, we
cannot forget the Naga1and issue.

Mr. Chairman, Sir, through you I would
like 10 say that I honour Uta feelings 01 the
people of Manipur. The people of Manlpur
has been agitating continou:.-;lyfur 3-4 months.
In th•.~ name of Hindi. man)' Hindi schools
have been cI"soo down. De Hindi speaking
people not like Manipuri? Bhartiya Janata
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Party has strongly bean demanding the 
inclusion of Manipuri Language In the Eighth 
Schedule of the Constitution like other lan
guages of the Union of India and is inclined 
to give it equal status. Thus respecting the 
feelings of the people of Manipur, Manipun 
language should be given an honourable 
place in the EightKBchedule of the Constitu
tion. it will be in the interest of the nation.

Mr. Chairman, Sir, Some political par
ties including the Congress are trying to 
create political instability in the North East
ern States by encouraging defection. It is not 
in the interest of the nation. The majority of 
the Government who is elected according to 
the wishes of the people should be tested in 
the legislative Assembly and not by centre’s 
intervention, imposing the President's rule, 
encouraging defection or by horse trading. 
Indeed it has become a very common thing 
in the North Eastern States. The Govern
ment changes there frequently. Instability is 
being created there. It is also not proper for 
the border states like Manipur. A large num
ber of refugees from Burma are entering 
Manipur as well as in other States too. 
Keeping in view all these things, the Govern
ment should make proper arrangements to 
form a popular Government In Manipur 
through holding election.

[English]

THE MINISTEROF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABIAZAO): Sir, 
we respect and feelings of the people of 
Manipur and at the same time I have great 
respcct and regard forthe sentiments of the 
Members of ths House from all the parties—  
BJP, Janata Dal, CPI, CPI(M). Forward Block. 
Congress, TDP and MPP.

As far as the regional languages are 
concerned and as far as the national lan
guages are concerned, we, the Government 
of India, are always forthe promotion of all 
sorts of languages. As far as Manipuri, Nepali 
and Konkani are concerned, we in the Gov
ernment are for the promotion of all these 
languages and I have already requested, 
Sir. in the beginning itself that as far as the* 
Manipuri language in particular is concerned,

I would definitely organise a meeting of hon. 
Members, particularly those who have given 
the cut motions, with the Home Minister so 
that we can discuss this issue at length and 
come to some conclusion  ̂Interruptions)

SHRI CHITTA BASU (Barasat): Mr. 
Chairman, Sir, this is not an assurance. 
There should be a specific assurance from 
the Minister of Parliamentary Affairs on be
half of the Government that the Government 
will bring forward a Bill for the inclusion of 
Manipur and Nepali languages in the Eighth 
Schedule of the Consittution; otherwise, he 
will be showing disrespect to the sentiments 
of the Hous9.{interruptions)

MR. CHAIRMAN: Mr. Chitta Basu, I 
think that is not correct. The Minister has 
categorically stated that he has taken note of 
the feelings o. the House and he will arrange 
a meeting with the Home Minister to discuss 
It further and at this stage, the Minister is in 
no position to give an assurance that the 
Government will introduce a Bill to this effect.

(Interruptions)

SHRI CHITTA BASU: Sir, Iwanttogoon 
record that the Minister is not honouring the 
sentiments expressed by aii sections of the 
House and so I am walking out in protest 
against this.

At this stage, Shri Chitta Basu and some 
other hon. Members left the House.

( Interruptions)

[Translation]
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SHRI MADAN LAL KHURANA: Mr. 
Chairman, Sir, the feelings of the people of 
Manipur have not been understand well. The 
hon. Minister should assure the House that 
Manipur language will be included in the 
Eighth Schedule of the constitution. (Inter
ruptions)

SHRI MOHAN SINGH: Mr. Chairman, 
Sir, the hon. Minister has not given any ciear 
assurance. He is merely fencing with the
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issue. On behalf of our party, we walk out in 
protest.

On this stage Shri Mohan Singh and 
some other hon. Members left the House.

( interruptions)

MR. CHAIRMAN: If one or two Mem
bers speak, everybody can listen property 
Shn Devendra Prasad Yadav, please ex
press the views of your party.

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur) Mr Chairman, Sir, the hon 
Minister has fenced with the original ques
tion of inclusion of Manipuri language in the 
Eighth Schedule of the Constituiion Assur
ance is not constructive answer rather is a 
negative attitude of the Goveropie of Manipur 
have not been understand well. The hon 
Minister should assure the House that 
Manipur langauge will be included in the 
Eighth Schedule of the Constitution {inter
ruptions)

MR. CHAIRMAN* Devendra Prasadji, 
you have expressed yourviewsandthehon 
Minister have given its answer.

SHRI NITISH KUMAR (Barh) We boy
cott it and walk out.

CHAITRA 7,1914 (SAKA) 1992-93; and Suppi 650
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1991-92
MR CHAIRMAN: He has expressed his 

views

{ interruptions)

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): We are walking out because the hon. 
Minister is not giving assurance. ( interrup
tions)

At this stage Shn Bhagwan Shankar 
Rawat and sortr ther hon Members left 
the House

[English)

SHRI SOBHANADREESWARA RAO 
VADDE (Vijaywada) Sir, I am also walking 
out in protest against the Government’s 
attitude on this issue

At this stage Shn Sobhanadreeswara 
Rao Vadde and some other hon Members 
left the House.

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Sir, I am also walking out in pro
test.

At this stage, Shn Yaima Singh Yomnam 
left the House

SHRIMATI DIL KUMARI BHANDARI: 
Sir, I am also walking out

At this stage Nitish Kumar and some 
other hon. Members lefts the House

At this stage Shnmati Dii Human Bhandan 
left the House.

( Interruptions)

SHRI MADAN LAL KHURANA The hon 
Minister is not giving any assurance ( Inter
ruptions)I

MR. CHAIRMAN: He has expressed h.s 
views.

(Interruptions)

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE)!: Mr. Chairman, 
Sir, I request this hon. House to pass the 
Demands in respect of the State of Manipur.

MR. CHAIRMAN: I shall now put the 
Demands for Grants on Account (Manipur) 
for 1992-93.

The question is :

SHRI GIRDHARI LAL BHARGAVA: Is 
the hon. Minister giving an assurance or not 
..(interruptions)

"That the respective sums not exceed
ing the amounts on Revenue Account 
and Capital Account shown in the third
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column of the Order Paper, be granted 
to the President, out of the Consolidated 
Fund of the State of Manipur, on ac
count. tor or towards defraying the 
charges during the year ending on the
31 st day of March, 1993 in respect of the 
heads of demands entered in the sec
ond column there of against Demand 
Nos. 1 to 46.”

The motion was adopted

MR. CHAIRMAN: I shall now put the 
Supplementary Demands for Grants 
(Manipur) for 1991-92 to vote.

The question is:

'That the Supplementary sums not ex
ceeding the amounts on Revenue Ac
count and Capital Account shown in the 
third column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of the State of 
Manipur to defray the charges that will 
come in course of payment during the 
financial year ending the 31st day of 
March. 1992 in respect of heads of 
demands entered in the second column 
thereof against:

Denmand Nos. t to 33,36 to 40 and 42 
to 45."

The motion was adopted.

16.36 hrs.

MANIPUR APPROPRIATION 

(VOTE ON ACCOUNT) BILL* 1992

[English]

THE MINISTER OF STATE IN THE 
M INISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): I beg to move 
for leave to introduce a Bill to provide forthe

withdrawl of certain sums from and out of the 
Consolidated Fund of the State of Manipur 
for the services of a part of the financial year
1992-93.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the Con
solidated Fund of trie State of Mantpui 
for the services of a part of the financial 
year 1992-93."

The motion was adopted.

SHRI SHANTARAM POTDUKHE I in 
troduce “  the Bill.

SHRI SHANTARAM POTDUKHE: I beg 
to move**:

That the Bill to provide for tha with
drawal of certain sums frcrrt and our of 
the Consolidated Fund of the State or 
Manipur for the services of a part of the 
financial year 1992-93, be taken into 
consideration.”

MR. CHAIRMAN: The question ,s:

‘That the Bill to provide for the with
drawal of certain sum?, from and our of 
the Consolidated Fund of the Slate of 
Manipur for the services or a part of the 
financial year 1992-93, be taken into 
consideration."

The motion was adopted.

MR. CHAIRMAN: We will take up clause 
by clause consideration of the Bill.

The question is:

That Clauses 2 and 3 were added to the
Bill.

MR. CHAIRMAN:The question is.

‘Published in Gazette of India, Extraordinary. Part II, Sec. 2 dated 27.3.92.
** Introduced moved with the recommendation of the President.


